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[Mr. Chairman.] Thare will also be the
question hour during the extended period of
the session

ALLOTMENT OF TIME FOR CON-
SIDERATION OF MOTION RE
REPORT OF THE OIL AND NATURAL
GAS COMMISSION

MR. CHAIRMAN: I have to inform Members
that under rule 153 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, 1 have
allotted two hours for the consideration of the
motion regarding the Annual Report of the Oil
and Natural Gas Commission for the year 1960-
61.

MESSAGE FROM THE LOK SABHA

THE HINDU ADOPTIONS AND MAINTENANCE
(AMENDMENT) BILL, 1962

SECRETARY: Sir, I have to report, to the
House the following message received from the
Lok Sabha, signed by the Secretary of the Lok
Sabha:

Bill, 1962

FET & wAw § ug fraga 2 fF o e
A1 WY uesfeRiE  gAREEE §1
T 91% &1 4%e g9 4 dfea & &
W7 78 a7 Az F#ré At A
giiad R w1 & fag wdaTs 2 Zar
a1 TH FY TANTAGH] FT FAAET AT
g & A1 gw & fam g 7 sfoaew ag
F79 § | afaa a1 o oF wer §
forer &1 faamem oy <1 g1, a7FTT F1
AT T 9% & (A9 97 AffEreT gAT ar
a1 ag @4 wga & (Fed fradea
aifaa &7 fzar g, 33 &1 1 = A
wiemfra &om aifga, o7 ™ 99 =
FLEA WTE ATH AE VAT THA L |
wa gfeaear & ar¢ § = g9 fawe &9
qiv gl e s394 1 § 7 99
fear & 1 it Avg & 7 a9 vard faend
F1 §G Arqar AT w1fga, arfw s are
¥ WeAT aq o9 A1 FEF 0T a0 WA
I F1 3| F% | 0HT 7 1 {5 d 39 Fam
A Z0 | TN AF I AT AEAATEL, TH &

"In accordance with the provisions of Rule 3 T T areT 7T SfFE TRT % (A

96 of the Rules of Procedure and Conduct of

Business in Lok Sabha, I am directed to enclose qa fW F2 faar smar a1

herewith a copy of the Hindu Adoptions and
Maintenance (Amendment) Bill, 1962, as
passed by Lok Sabha at its sitting held on the
8th August, 1962."

Sir, I lay the Bill on the Table

[THE DEPUTY CHAIRMAN in the-Chair.]

THE NATIONAL CO-OPERATIVE
DEVELOPMENT CORPORATION BILL,
1962—continued.

ot fawegaTe gaTEEE wrcf
(weg w2 aEATE ST
afF WErEaT, § AT e T4 FT @7 47

W= &I, F41w 12 F difad gew @
g WIC W 3w F ¥ g9 vy g 9
At f a2t & TA-SwAET Y, A & F-
S AT AT FAA AFT A @ ooy fEaty 0
L0 TETT FIF FT wwarEal § 59 faa
79 g8 fawre @ s =fEs
qr |

T W ATHI A 91 & 97
HIFT T2 F | AT & H FAAT WD
fa ®rardea & a1 § 9w & Feear
e & e W F o AfEw 99 & 1@
¥ A € AN T @A WPRfAT weAr
AMEATE | AT & FTY N fAavw #0
wat @ & & ag ww wnw w7 fasgw
AT g f& ww wwT g AT W ¥
FI7T TITATAE ST 9T qar & 1
7T ST 1 9 ufamw aqur; wHifE g7
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ST W T § 99 § 39 fare e
# | TT I AT AE W RIS GHA FAT
G R/ AT o FT AT 99 F e
agl gt W uHr feafa & s7 & w9 W
A9 OF & @67 13 5 wtaw s Ay
wIAT FifEq W7 A% AL 79 FT AT A
Faw & faewer farar dreor & faprer amar
g, 7% Far feafs g0 ? e § frrar & ford
FTCOT 3 T AT ArATAEAT AT & ) g
formr ofefeafa w1 o5 & fawtor g amr 2
a7 TG 3% FAr A & | AT weArASAr
MR WIRHE —
"6. The Central Government may. at
any time, remove from office any

member other than an ex officio
member of the Corporation after

giving him a reasonable opportunity of

showing cause against the proposed
removal."

T | FET AT A AT oA A48
fir fofet ol & A ger e S0 &
frd g s €T g 9ifgq | ane
A a8 T wod fefemar ¢ @y v a2
1A%1 frwrerr se & W g o
Farat e @t 7@t fagrer | Faer g
i 9 & Y fawrr d S Svaga
qefve A& graT & | SHH I WER[ H7 AqT-
A= g7 Tifed ;A QorAfae arave |
I 97 39 § WA FT A £ ar W
it Trorfae veer FeAT TEA 2 w oA
ST 5% F g2 T A9ET A3 aar 2
fe wro Ol @@ @ AR #
T BT UF GOF W AT & A997
HATT @S 2 | TE ATIHT & framr ®
ar f7 smw aaen fo 7@ s A
Fow A o Arw & fo fear fFoaw W@
4 AE FFTAT A0, S FT W7 TAAT
WY FTO 9 w7 F A T IA T Frera
foar s | AT 29 & o g AT
78 &, 39 1 A Fre sgAear TE &
A7 7 37 AL 71 & | TAAA F qT
At Fares & W1 A ot g § e g

[14 AUG. 1962 ]
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s | T frafe § Trvafaa ooz qd@r
F1 ooz 39 7 araT wifgd fora & i wme
AT FT AAHTAT FAT WG AT T FT
draer 93 o orear &, ofsas & av
amarag 1 fAme # 9z wadwatas
AT A AT & | WO OAy @eT 59 H
gt at a7 Famar s adwr ooz area
YA T @ & W Twafad /ey
F AATT U7 9 I § YA A
FT FFAT AT AT A7 5 rwvafaa
ATFoT TT AL £ FTATIAT 8 | H T
far ez adf Ty a1 39 F1 AT
¥ W T W AT A w1 "iawT @
g ardrfafa T w § o oA
FAET FIAT WeT A E |

oy, T & i Are ¥ § feaww w7
@ AT | AT FOFF A a1 ady
wedt g€ § W17 3T gt & aga
ITHT ar fTwar 97 sqgear w9 £
MR UF oA g wer 2w gw 4 e
w9 gaiae #¢ @ # fF gara aow
w4 & 7w Y, Afw afefeafa ot 2 fe
g FF et & for S 3 e §
merg e faram Tt 2§ 1w ¥
g7 ¥ ford saeqy 781 & ) B9 TAT-5w
AT @ & | T ¥ ford wer sqaear
2 M TH AW F fwT AEAw & A
T SAEAT &, AT T AT AT 5 |
UF WIRHT W AfEmd SWUE 8
FE HTa1 & FE THIC FT A o F7 %
FAT AFTAT AT AT FTHaT £ | ToAY Frafy
T gury fad s smawaw £ v ozw
THT FTGA FT AN ITYA, TA I,
aa % fF gaet g7 vy, foaaer W@
THE AT & 4% 79, uF &7 4 & faa
75 | T F0 2 fF 2w I9FT 47 HY
i fad oo wvar gare T8 T A% ?
1 Fron & fF aw gaw a2
ford == faeTr & g AT 9are A9 3§,
iwv § fad o fawe & i =
et § wtT wer wen St w0 few
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[ fame e, AeTeTel TfEan)
TAT-AET BT TE 7 W S A A
a7 g o A2 § vy s afer
fir =t forarer & g oY 41 A8 =
AT 3 AT A e T i
g gy & fF ga% & Gy gare fear
I FT VI GEAT; IAT FT IUE
firg g 1 w74 | 7€ gy w<fq
JEAT AT ¥ | THR W FAHA G
T OUF BT X T E

TEH AT T HAT Ar s fEE
qr 9 & Famar a1 F gard @ /e &
w # gz feir @ g ) T o
a7g ¥ dam 57 oy fF gw ¥ &7 w1
e faar | 3= aamw fF 9@ T
AT g7 AT S T 419 97 I8
wa (o¥ g T | F At S &
WX W@ E | T A wgww@r w7
q e § I A A G Wl |
&¢ %o &1 SN WL FA FrAT TfeEA,
W g A oWOE dear difgd @
qg 9T 4% W FW A9 L ) T B
T T T@E, T AT 4% 8, 5 e
IAFT AATHRA (O TG FT 90 E
AT AT ITHTFA AT TFAT §

amarfaw fawme, dam@dr oF w7
TEETT WA § IUHAY (%1 gFo o
faer) - AETEAT, UF FEEET AAA AT
# foasr & FaC Fom AT § | 98
SERA AW 2 | SERE 6ot
R F (0¥ To FWT ¥ | THAI A A
SATaT AFA §; i Faava s v 2
fF A sfmrze ofam § ot 0
FOF Y. Go qTOFT Tl A, FA G F9
gEawd | F fag 1 v ferm §
qrer UF A9, 7 9 qT A A9 R/
FAAENTITHI AT L ¥ FHH FA,
wTSEE, A AT | &1 WA AT L ¢ FT

Hon Bill, 1962
oz & o7 % &, =09 9T 9 g # |
FAT AT WOT AET E, T FAT AHC
SrERTT STE SN Ay A weEr
drar )

ot fareaTT s iener @i fear
oy geirferd fraee & fr S s &
Tt W =, difegw o W wer 2d
1 SqEeqT §, gATL AR AT AT faema
FAMT 4T 7 ATE EH T AATAT 47 T
TR ¥ gAwT A I0H gAwE §
WA AT A, 9 & 1 = efer,
T8 fifegw =0 # 3w adtaar 2 a1 @
= § oy \Ear &, @t g g b
T T T TG A7 OF B2 gACH
gYar g 1 ot v I foad s g
S AT FAT 2, AW THAT § AT A
T # § v ot e & gaer ey
famar & | gad foq w7 oo 33 & &
o weva gvn & fr uw aew wmy g
2 & fr gure frar #1 aa ag
IGFT ATHEAT qG T, WO A AT Y
Fort wfee 7 7 92 # O EW O, guy
aqr wew gver & 5 I amedr
@t 78T | Ffwd & A A F9 w7 4V
ooy fT v AT qEAr § | & A7 A
E W% oY it frwr @7 @ 98 weww
FH &, 707 ST 90 R 37 &, oF 90w
qrae & g avend § 5 e e
AT mava s v ar §
i, o T R | g
FT AT § gy 7 a7 A wEr &
Fuw wAr oAt e & 1 & ma am
TR G967 AT § | 59 4 F7 AT
T e F fr e ava A E g
I AT T oA & e ST gz
2 | HITHRT STT FGF FT A A0 A
o AATET FY TEIHAE &7 30 anfed
W7 werrefer @raredt & arenw ¥
&1 AT WEET F1 37X WY AARAT FEAT
aifed e o ff g B wel 3@
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ATAT T IAFT ATHAAT FALT FT 247
ZWT | WA A WIAT IFT AT HT 7T
AT AT A T FL FHAT ) TZ AT
T aF T FF 99 TF aF, >, 9,
a1z forady et wrg <fad, g g
AT AET AT FC AR § | wfgwe 7
feeft s w9 & AMAET WMT T4 FT O
AT HIEAAT FA X yE sl
# g Aifgm wer § fr oot &
ST g adE X owwl fam smam
g ATFAA ghmo wEr wER
Tz g T fed gw Iw A= aE
Zw ey & fr @5 w1 o &
fad sq et 83 & qmy 97 F7F w940
a5 & ar =wrsr 3 wyar dwer 9fa Aw
ZT FT Z1T & W OF RIG FT AT 37
TR AR AR AT A F g wm
ama §T ¥ | T ag g B fe oy
AT F HEAT ¥ IATT AT £ 99 w7
o E AR Y AT X AU A
1% ffT 391 &7 &1 a7 97, o wEAg
F 2 qEeRT & 7T 97 {1 TEEE
#r 2T WgwT F AC 97, g E, o
THIA 9% & a9 & fad 2w
At Ft AT gow fE few WG
araeat #r @0 R @ # 9 qae,
e, afen fzw ¥ fad sraear adf
At 37 ¥ faq ot =aeq 7= TifgA
AT Y gt A & 9 B 4% FT &
wifgd |

T A9 F "I Jo %Hﬁ'#ﬁ
FH1 FTAT FIGAT 4T | T H FE T F
fiF :

"Every member, auditor, officer or
other employee of the Corporation
shall, before entering upon his duties,
make a declaration of fidelity and
secrecy in the form set out in the
Schedule."

I" 14 AUG.

i
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Hon Bill, 1962
TF T AT o 7 w2 § ' g A
Fqar 1 U # °re e smaa
g 73 & waar wifes 2 1 o oW
HE #t IW a7 wifew TEr 8, AT HA
o1 arfers 81 & a1 & wifers 4 ) St
ff gaTe wrmandt 2 fow oW oW oA
e & & wa wiferw § Wi oy feafa
¥ A9 §1 gEEm  weEEr e
T1fgd | T I § T ATAT WA A
#ar 7 oar T wry & wwe feay v
fedm afafg a1 drée F o1 wraw
&Y St ? e sEd woff =R & awt
T w1z a2 et & | 9 & gy
AT g T ATaer gu fFoqE
Wi, AT, WY &7 q ATTETL FEL A
freft ) wre ww w1 99 47 TNy &
ST WY gW AT T T & Al qE
I T war g 7oAy o4y feafa ¥ 77
sfray awmar fr dvde &9, S adf
2 | wifa s9ar & a9 a9
ST & U1 M FT TAGT FT JqF FEA
g ooar o gurt wifew & 37 & ew
driz T Smga & 7 oar s vfe
W fETEEE § W aTnEW ¥ oar
AVE AT FETERT £ AT WG AT
geveeT § o & oo o & fgn
ey & 7 owifeT gnrT I g,
0 1T FT BN F WA TeEWr § | afx
79 TN & IAEr drAAT ST oA
qA & 9 AV A AT & | ArwAy
1 gt a% Aarw 8, afa faZed & ara
AT gV g 2 a9 at w9 gfqae
&, ot w1¢ wrafe w8 & 1 FfET e
&r <ifir 7 ag afomm & 2 9 e
1 929 &1 &WiE g W W g
faewrz gom @y Pl @ fgmr 4 2
AT ST T AGAT T2 FqAT TEAT A1,
SV AT W 9 99 FT 39 ) A A9
T & AT & A gErr & faa qeand
a1 W 8, o 1 Wfem ewwr aw &
fad @ear w& | # @ wmeaT g fE
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[t e et StefEan]
oifa? oy & w i oY A o da
g$ ot 77 avg #1 feafy v &1 Frow
qaT gwr ? gy 6AYg ¥ WwET & 3
Y qua sarm Az o7 faega Sm T
amar | ey & fad s o oEw

T T7 AAE A A

THE DEPUTY CHAIRMAN: How
much more time do you want?

oft Farmg AT s I ety :
AR ot T OF T B L

THE DEPUTY CHAIRMAN: There is
no time limit also, but there are 8 number
of other speakers. You took twenty-three
minutes yesterday.

ot Frrmpare amrerast Scfar:
¥ At geft 3 srafiey a1 T E | warwhn
grarar & 1 fo7, F s e
ot T F7 W g 9w A wr ) qq W d
WA FEAT AT T AT T T |

st Iq|wa i ury Eu | gl
&t ot AT &

qtf et & At werara avfar
Wy frema ¥ ag for & fF
signed before me_ g1 7z fam & wma
gr 7y 418§ vt & avry fr
AT wT A wrgEfwdr &t oar drRey
&7 g Y F oA i 7 e F oy A
&1 wal A 78 & f ¥ 77 g
grit fore & s frT FTm g ?
wiw o T H
A7 &t sqaear At W fafadew oF F
fr, wow & asmwr o gEAT A
ofeT @t w1 gT A # “owde”
BFT A1fEA | signed before Viee-Chair-
man or Chairman T % FT H1% I
ger wnfed | vdelr & afefedr & X
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tion Bill, 1962

# wax g 2, gafad s faeem
Tl FEAT STEAT | AF W FT A TR,
TIE W AT F AT Hrgefedr /e
drifr w1 wiiefere oifaw 71 w9
qAT el T F wry &7 gy ofr fawedr
a1 wdt, g gnrdr wimeer & faresfy
AT T w1 FavaAar &% & far o
weT @ #

T A & dva 0 & fegeqae
% FTLAT 4 1< 7 & | HIT H2-
qreeT w1 feger & & 41 39 #1
qUEAN & AT wowe fewrew wv
qudr & | 4 a9 29 & awara,
FIOTREA B9 & faair sv@mga 917 o9
T ATfE FET gEO A TN F T
&, B R IF A7 AN AT T4 FNAT IE
EHTE. FTLITEETA T FT 90 ¥ A4 |
T uw wrar £ fr o9 gw wmat wvd
TN FIA AT & A1 0 HTO7 § fF W
3% fegteqar A & ardt Fonid game
WA TGN NEIA HA! FHG 4 HOHA HOT
FT TEA FYA # firdt wwre A fgaln-
ge AT g Wifgq | wnfed frea
2 fr wv w7 % fedtequw % &
e AT foie 4w & ane SEa WY,
ar SaTET s=Er g |

faggs & a1t & ¥ faagw #7
fem & wYe &< wrdar & fr w1 &% 5w
e § qETIT T A9 T wew
@ ¥ | WA AT AL HAHAT W AT
Fars ¥ s =l g7 791 2y aq § o
oo Hagar; woifs swam, qaa &
e A wfra s fer &1 a0 9 At
AT ST § ardar wE fw 5 £ 1
Zardr sfaer & fad 97 ey AT
& fr g7 o fawr & < afafr &0 &
W WITRT WL ATHT & AL % fopet fer
®T ST § A A0 IEH W ATH
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FTHFT & | X T AT AW WA 9T
fedt frew & sofe &Y 29 o
fir o fae § 912 § 3 avg & =waeq
Zi TF AT K F. FHT @ 7€ & w0
BW L AT AT | WAL A AT TG AT
a7 = faer £1 f 77 & g2 g 7 ArEr
Ffom o ommdz fw A gd § | fore
TAY ZATL WAAA HAT AT USF FE
fast qra < o1 @ 4 3T W gwA
Jarat 2 3 41 fr 599 3T & F1 w9
@ € & W Iq Tl . gL w & fd
TAAT TR AT FO(T | TAAT & A= 74
& TIg TEHTL F | HAT AT AIC AT FT
7z adrn 2 5w 02w ¥ faw few
HFTAT F AT ATAT § AT A 415
Tgt W ATAT € | TN qE T AT T
97 § 99 W ¥ fag qF ¥ ¥
qE & | FIA &7 Faam et F7 avar
&, WY T FT AET F, 0 Ay w7
FFT1 § Ffwa o7 w@dfy #9799
AT T & WL ST 9T GG ATEH]
9 FgudT AYT 947 FT ATT E 1 7]
o far § wifedaew & 9781 gT &
¥ fag ug weow s & & oo fag-
o %1 waT afgfa s v fw s
s "qiqfa & fod 4% 91 g: 99 a7
WL WA 7T AT AIE Al Wi AN
e w7 awd &, 79 7w . "y
AT EATY 1 29T wE o faw ¥ AT S
qerga faf § oo S Fea qEn
F 1

The question was proposed.

SHRI K. SANTHANAM (Madras): Madam
Deputy Chairman, I wholeheartedly welcome
this Bill. It is to create a body which will
specialise ~ in  promoting  agricultural
operations  through  the  co-operative
movement and therefore, it deserves to be
welcomed.

[ 14 AUG. 1962 ]
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tion Bill, 1962
I want to raise only two or three points and
1 do not want to take much time of the House.
Clause 9(1) says:

"Subject to the provisions of thi» Act,
the functions of the Corporation shall be to
plan and promote programmes for the
production, processing, marketing, storage,
export and import of agricultural produce
and notified commodities tbrough co-
operative societies."

Is this to be done through the State
Governments or directly? It is a matter of
importance and it should not be left in a vague
position because the State Government
normally controls all the co-operative
organisations in the State, and all assistance
must be channelled through the State Govern-
ment, of course subject to the ion-dition; that
the State Government makes the finance
available to the co-operative societies of the
State. But here it is left vague and when we
read sub-clause (2) (a), the confusion gets
worse confounded. It says:

'advance loans or grant subsidies to State
Governments for financing co-operative
societies and for employment of staff for
implementing programmes of co-operative
development;"

Now, this thing has to be done only through
the State Government. Sub-c'ause (2)(b) says:

"provide funds to State Governments for
financing co-operative societies for the
purchase :>f agricultural produce and
notified commodities on behalf of ihe
Central Government."

Here again, the financing is to be done
through the State Government.

Sub-clause (2)(c) says:

"plan and promote programmes through
co-operative societies for the supply of
seeds, manures, fertilizers, agricultural
implements and other articles for the
development of agricultural produce."
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[Shri K. Santhanam.]

It suggests as if this Corporation can
promote these programmes directly through
the co-operative .societies. Is it intended that
these should not be done through the State
Government? This matter must be made clear;
other wise, there will be a lot of confusion,
because: all these programmes are a part of the
co-operative movement in every State.
Programmes such as the supply of seeds,
manures, fertilizers, etc., are a part of the
Panchavati Raj and these have to be done
through the State Government. But it looks as
if this Corporation can "o over the head of the
State Government and do these things directly.
If this is not the intention, I do not know what
difficulty is there to say "plan and promota
programmes through the State Governments to
help the co-operative societies in supplying
seeds, etc." That is one point to which I want
to draw the attention of the Minister.

Then, clause 12 is rather very curiously
worded. It says:

"The Central Government shall, after
due appropriation made by Parliament by
law in this behalf, pay to the Corporation—

(a) by way of grant each year, such
sum of money as is required by the
Corporation for giving subsidies to State
Governments and for meeting its
administrative expenses; and

(b) by way of loan, such sum of
money on such terms and conditions as
the Central Government may determine."

Madam, in the case of grants and subsidies,
is it intended that the Corporation should have
unlimited powers of deciding as to what
amount should be given as grants or
subsidies? Then. why is this difference
between grants and loans? It says:

"by way of loan, such sum
on such termsand con-

of money

[ RAJYA SABHA ]
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tion Bill, 1962

ditions as the Central Government may
determine."

Should not this condition be fixed to grants and
subsidies also? It looks a* if the Corporation
may decide to have * an enormous .amount of
subsidy which the Central Government mav not
be able to finance or may not be willing to
finance. Why is there no power for the Central
Government to determine the conditions or the
terms on which these grants or subsidies should
be given? In fact, these conditions are much
more necessary for grants and subsidies than
for loans because loans are to be recovered but
these things are to be written off. Therefore, 1
do not know why this distinction has been
made in this clause between subsidies and
loans.

Then, again, sub-clause 13i'2)(a) says:

"advancing loans and granting susidies to
State Governments on such terms and
conditions as the Corporation may deem fit
for the purpose of enabling State Govern-
ments to subscribe to the share capital of
co-operative sicieties or for otherwise
financing co-operative societies."

What exactly is meant by "for otherwise
financing co-operative societies"? Under this
clause, can it pay the salaries of all the
officials of the cooperative societies? Is it
intended to cover such an expenditure? The
v/ord 'financing' means either loans or grants
or subsidies or anything whatsoever. I think
there is lack of precision in the idea itself.

Then, clause 15 says:

"In all matters including matters of
policy, the Corporation shall be guided by
such directions as may be given to it by the
Central Government"

I thought that it should be only on matters of
policy that directions should be given. But it
is stated here "in all matters including matters
of policy." It looks as if in matters of detail as
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to how a clerk or other staff should be
appointed or how things should be done, the
Central Government may give directions. I do
not think that it is intended to be so I think it is
a mistake of the draftsman. If it is stated "In
all matters of policy, the Corporation shall be
guided by such directions as may be given to
it by the Central Government", I can quite ap-
prove of it and understand it. But as the clause
stands, there is nothing— from the
appointment of a clerk to the incurring of any
expenditure by the Corporation—on which the
Central Government cannot give directions to
it.

I have pointed out these things because
loose drafting may create troubles and
difficulties for the Corporation. I want this
Corporation to become a solid, independent
body which will regulate the production, sale
and marketing of agricultural produce through
the co-operative movement. I welcome that
and therefore I suggest to the Minister that he
should try to clarify these points, if not by an
amendment of the Bill at least by framing
proper rules.

SHRI MULKA

REDDY
(Mysore): Madam, Deputy Chairman, I would
like to make some observations on this
National Co-operative Development
Corporation Bill, 1962. The Minister, while
moving this Bill for consideratio

n, stated that
there was already a Board which was called
the National Co-operative Development
and Warehousing Board under the 1956 Act.
At that time, co-operation  was under the
administrative control of the Ministry of Food
and Agriculture and now that it was bifurcated
and handed over to the Ministry of
Community Development, Panchayati Raj
and Co-operation, it was found necessary that
a separate organisation working under this
Ministry should be formed and this Bill has
now been brought forward to bifurcate the
organisation that wa, established under the
1956 Act

[ 14 AUG. 1962 Development Corpora-
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Sir, the  co-operative
progressing very well but there
pitfalls in implementin

g  the objectives of the co-operative move-
ment. The Annual Report (1960-61) that has
been placed before us by the National Co-
operative Development and Warehousing
Board has pointed out that the co-operative
credit societies in the agricultural sector have
progressed very well The credit societies
have increased their membership from 7-79
millions to 17-38 millions and number of
primary agricultural credit societies has
increased from 1,59,939 to 2,13,247.  But in
spite of this increase, it is not quite correct to
say tiat the agricultural farmers are being
well served by these co-operative credit
societies. You know, Madam, that most of
these primary societies in the rural parts have
not been functioning properly and that the loans,
etc. that are being given for the benefit of the
farmers are not being properly distributed to the
ryots. Most of these societies are now being
managed by some of the important leaders in the
villages either in their capacity as secretaries o.-
as presidents of these societies and most of them
belong not to the poorer sections of the
population or the landless tenants or the
marginal farmers or others but they belong to
the landowning sections of the population. The
exploiter has now taken recourse  to the co-
operative society and he  is trying to exploit
the ignorance of the farmers in these matters.
So much so, the credit moneys that are being
made available for the benefit of the agricultural
farmers have not been properly utilised. ~ The
Minister, while making a statement yesterday,
did say that there was no proper utilisation of
the credit that was being given to the farmers.
On page 12 of this Report, it is stated:

movement U
are certain

"Co-operative societies should
endeavour to admit to their membership, all
classes of cultivators, including marginal and
sub-mari-ginal farmers, landless tenants, etc.
with a view to assisting agricultural production
and providing them ade-
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[Shri Mulka Govinda Reddy.] quate
credit on the basis of their production
requirements and repaying capacity. In
order to enable the co-operative societies
to do this and play an appropriate role in
this behalf, government should make
outright grants to orimary credit societies
as well as to central banks for credit to
"Special Bad Debt Reserves" to cover the
risks involved in giving loans to all
classes of cultivators at the rate of 3 per
cent, and 1 per cent, respectively M

And this rate of interest that has been
suggested has not been applied. The rate
of interest that is being charged to the
farmers in the rural areas is from six to
nine per cent, which does not go a long
way in helping the agriculturists in their
operations.

Secondly, the rural population is
submerged in heavy indebtedness. The
land mortgage banks that are now
working in the States have been trying
their utmost to liquidate the indebtedness
that has been incurred by the farmers in
the rural areas. But the processes and
methods that have been adopted by these
co-operative land mortgage banks have
not been quite satisfactory and the funds
at their disposal are not quite adequate tc
solve this burning problem of the
agricultural farmers. Unless some radical
legislation is enacted by this Parliament,
the debts incurred by the agriculturists
will not be wiped out. Unless and until it
is done, it is not possible for the farmers
in the villages to be free from this burden
and to apply their mind, to cultivate their
lands satisfactorily and bring in more
production.

In this Report, it has also been stated
that agricultural credit should be linked
with marketing. It i stated:

"The Committee on Credit has observed
that 'a factor that stands in the way of a
member of a cooperative credit society to
take his produce to the marketing society
is the inadequate supply of credit by the
former. A a result, the culti-
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vator looks to a trader or a mercnant

and obtains and accommodation from

him against promise of selling the

produce to him." *

This is the very crux of the problem. Even
today, a money-lender or a trader in the
village gives some advance to the
marginal or sub-marginal fai -mer, and he
makes it a condition that the farmer
should sell his produce to him and that he
should sell it at a rate much lower than
what is obtaining in the market. He will
have to make some sacrifices so that he
can borrow money from the money-lender
or the merchant. And in order to ttop this
unhealthy practice, the credit societies in
the rural parts should go to the help of the
farmers by giving generous credits to
these farmers for their agricultural
operations and for other purposes. Even
for lift-irrigation purposes, to go in for
machinery for electric water-supply, etc.
these credit societies should be in a
position to advance money. Sometimes,
the conditions that are imposed for giving
credit are so rigid that it is not possible for
a tenant to obtain loans from these
societies. Such conditions should be
liberalised, and the officials should be
advised to view those cases with
sympathy and some consideration.

There are regulated markets tkat have
been established in some of the taluk
headquarters ,and in centres where the
particular commodity is grown. There ar,
regulated markets for cotton, regulated
markets for groundnuts, etc. When the
ryot brings his produce for marketing to
these regulated markets, there are no mar-
keting societies worth the name, which
can compete with the private merchants,
and these merchants try to dictate their
own rates for th, produce that the ryots
bring to the markets. There ar. no storage
facilities, no proper godown facilities to
enable the ryots to store their produce in
the hope of getting better prices. In the
absence of such facilities to enable them
to store their produce, not for one day, for
a week, sometimes for ten days. they are
obliged to sell their produce
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at too low a rate, at the low rates dictated by
the private merchants. Many a time it so
happens that the wholesale merchants and the
wholesale traders combine together—it is .:n
unholy alliance—combine together to dictate
or to fix the rates of these commodities at a
very low level so that because of the necessity
to dispose of his produce, the agriculturist or
the ryot who brings his produce to the market
will be forced to under-sell his produce. He
feels the pressure to dispose of, because there
are no go-down facilities and perhaps also
because he wants money for some other
purpose, for repaying some debts or for
paying the interest on them. So, it is necessary
that agricultural marketing societies should be
in a position to advance some loans, should be
in a position to give some credit to the ryots,
and the societies should step in as the
merchant so that the rates that the ryots should
get for the produce that they bring to the
market for sale could be reasonable rates and
would not be the rates that are now being
dictated by the mercantile community in most
of the regulated markets. In the village parts
the Warehousing Board is trying to construct
some godowns, and in the taluk headquarters
or tehsil headquarters they have constructed
seme godowns but the pace of progress is not
adequate. In the village parts there are no
proper godowns for the agricultural produce
that is grown by the ryots, to be stored there.
Unless proper storage facilities are provided,
unless proper godowns are constructed in the
marketing centres and unless marketing
societies step into these regulated markets to
compete with the merchants coming there, the
rates that the ryots will get for their produce
will not be reasonably adequate.

Madam, I would now like to make some
observations regarding the drafting of this
Bill, the reference in it to the Constitution,
and some other matters. It is a case where it
can be rightly said that the Bill has not been
properly drafted. It has already been pointed
out by the two speakers who
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Bill. In the Preamble it says:

1628

"to provide for the incorporation and
regulation of a corporation for the purpose
of development of agricultural produce and
certain other commodities on co-operative
principles and for matters connected
therewith."

It can be understood quite clearly that there is
an agricultural bias in this Bill, which is
natural; it should be, because 80 per cent, of
the population in India live on agriculture,
and it is the duty of the Government to see
that the agriculturist i protected and that all
facilities are afforded to him to increase
production, to increase the yield per acre and
to *et proper rates for the produce that he
produces and on which depends the progress
of the country and the progress of the nation.

Now, clause 2 says:

"In this Act, unless the context
otherwise requires,—

(a) "agricultural produce"
mean any of the following classes of
commodities, namely:—

(i) foodstuffs, including edible oil-
seeds;

(ii) cattle fodder, including oilcakes
and other concentrates;

(ii1) raw cotton, whether ginned or
unginned and cotton seed;

fiv) raw jute; and

(v) vegetable oils;".

Now, there are many other coromodi-ties
which are grown by the agriculturist and he
wants that he should get proper rates for them
teo, partic-ilarly for tobacco, for chillies and
for are-canut. These are all the produce of
agriculture and I do not understand why the
Minister or th, draftsman has not classified
these commodities as agricultural produce.
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[Shri Mulka Govinda Reddy.] Now sub-

clause (e) of clause 2 says:
"notified  commodity" means any
commodity  (other than  agricultural

produce) which the Central Government
may, by notification in the Official Gazette,
declare to be a notified commodity for the
purposes of this Act, being a commodity
with respect to which Parliament has power
to make laws by virtue of entry 33 in List
I in the Seventh Schedule to the
Constitution."

1 do not know whether, while including this
sub-clause proper consultation was made with
the Law Ministry or, if it was drafted by the
Law Ministry, whether they gave proper
thought when drafting this provision because
entry 33 in List III in the Seventh Schedule to
the Constitution says:

"Trade and commerce in, and the
production, supply and distribution of,—

(a) the products of any industry where
the control of such industry by the Union
is declared by Parliament by law to be
expedient in the public interest, and
imported goods of the same kind as such
products;".

Now the Minister appears to have
stated in the other House that tobacco,
coffee ,and tea can be included in this
Bill by declaring them to be notified
commodities. But [ really fail to
understand how coffee or tea or tobacco or
chillies can become "the products of any
industry where the control of such industry by
the Union is declared by Parliament by law to
be expedient in the public interest". This sub-
clause requires to be properly examined and
scrutinised. T very much doubt whether the
intentions of the Minister could be fulfilled, or
whether the commodities that he mentioned in
the other place could be brought under
"notified commodity" if he would look into
this provision more carefully.

IRAJYA SABHA ]
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Then, Madam, in clauses 6 .".na zu there
are some printing mistakes. It should be
"sued" instead of "used" as now appears in
line 32 on page 2. Similarly, it should be
"member" instead of "mmebr" as now appears
in line 18 on page 8. I do not know if there are
other printing mistakes like these. I do not
also know why the draftsman or the Minister
has not corrected these things before placing
the Bill before the House.

I now refer to sub-clause (3) of clause 3
which says:

"(3) The Corporation shall consist of the
following members, namely:—

(i) nine members representing the
Central Government, to be nominated by
that Government in such manner as may
be prescribed;

(i1) one representative of the Reserve
Bank, to be nominated by the Reserve
Bank;

(hi) one representative of the State
Bank, to be nominated by the State
Bank;

(iv) one representative of the Central
Warehousing  Corporation, to  be
nominated by that Corporation;

(v) eight non-officials nominated by
the Central Government of whom—

ta) one shall be a lepresen-tative of
the National Co-cper-ative Union of
India:

(b) two shall be persons who have
special knowledge of rural economics
and co-operation: and

(c) five sha]] be persons re-
commended bv State Governments on
a zonal basis in consultation with non-
official cooperative organisations in
the States in accordance with rules
made under this Act."
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This clearly shows that this Corporation is
going to be constituted with official majority
and the non-official element will not be in a
position to bring to the notice of the
Corporation the broader intentions of the
Government in this respect. The official re-
presentatives of the Government will always
look in a very narrow-minded way. For a
Corporation of this nature, which is intended
for the development of co-operative
movement for the purpose of development, of
agricultural produce, etc., it is necessary that
the non-official element in such a Corporation
should predominate. On the other hand, in this
Corporation the official element will
predominate. It is. therefore, not proper that
we should allow such a thing to happen.

Sub-clause (5) says:

"There shall be a Chairman and a Vkre-
Chairrnan of the Corporation who shall be
chosen from among the members in such
manner as may be prescribed."

Clause 5(1) says:

"The term of office of members of the
Corporation and the manner of filling
vacancies among members shall be such as
may be prescribed."

There is no time-limit prescribed for the term
of office of th, members of this Corporation
though In the end it is stated that they are
going to frame regulations under which the
term of office of members may be prescribed.

Clause 9(1) says:

"Subject to the provisions of this Act, the
functions of the Corporation shall be to plan
and promote programmes for the
production, processing, marketing, storage,
export and import of agricultural produce
and notified commodities through co-
operative societies."

Madam, while welcoming this clause 1 am
doubtful whether this Corporation will have
the required finances to achieve these very
high aims adumbrated under this sub-clause.
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Then Clause 10 says;

"There shall be an Executive Committee
of the Corporation which shall consist of
the following members, namely:—

(a) the

Corporation;

Vice-Chairman of the

(b) three members nominated by the
Central Government in such manner as
may be prescribed, from- among the
members of the Corporation referred to
in clause (i) of sub-section (3) of section
3

(c) the representative of the Reserve
Bank nominated under clause (ii) of sub-
section (3) of section 3;

(d) two members nominated by the
Central Government from among the
members of the Corporation referred to
in clause (v) of sub-section (3) of section
3."

I really do not understand the need for such an
Executive Committee empowered with so
many powers and functions. It looks as though
the Executive Committee is more powerful
than the main Committee. The main
Committee will meet not ,at regular intervals
but the Executive Committee will always
remain in session because the functions of the
Corporation are such that the Executive
Committee should meet every now and then.

Again, the Executive Committee u being
nominated by the Central Government. When
we are thinking in terms of Panchayati Raj,
democratic institutions ,and decentralisation,
why should the Government step in to
nominate thi; Executive Committee? The
Executive Committee should be elected from
among the members of the Corporation under
some rule that may be framed in this respect.
Instead of that the Government have taken
power to nominate the Executive Committee.
They should have indicated th, broad outlines
on which this Executive Committee should be
elected.
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[Shri Mulka Govinda Reddy.] I am glad that
under clause 11 the Corporation can constitute
some functional committees whenever such
necessity arises for general or special
purposes.

Clause 12 says:

"The Central Government shall, after
due appropriation made by Parliament by law
in this behalf, pay to the Corporation—

(a) by way of grant each year-, such
sum of money as is required by the
Corporation for giving subsidies to State
Governments and for meeting its
administrative expenses; and

(b) by way of loan, -juch sum of
money on such terms and conditions as the
Central Government may determine."

The anomaly has already been pointed out by
Mr. Santhanam. I would also urge that the
mover will reconsider why instea.l cf loans
being freely distributed by the Corporation the
grants ire being freely distributed by it. The
loans ought to be distributed under the
instruction” of the Central Government.

Coming to clause 13(2), it says;

"The moneys in the Fund shall be
applied for—

(a) advancing loans and granting
subsidies to State Governments on such terms
and conditions as the Corporation may deem
fit for the purpose of enabling State
Governments to subscribe to the share capital
of co-operative societies or for otherwise
financing co-operative societies;".

I really cannot understand why grants should
be given to State Governments for enabling
them to subscribe to the share capital of co-
operative societies. In this sub-clause jt is not
very specific; it ig rather :onfusing. Even the
grants that are given to the State Governments
can be .itilised for

[ RAJYA SABHA ]
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subscribing to the shar, capital or co-operative
societies which means that the share capital of
societies subscribed out of the grants allowed by
the Central Government will go to the coffers of
the State Governments. On the other hand it is
only the loan that should be given to the State
Government for such purposes and the grants -
should be given for giving subsidies to co-
operative societies for managerial purposes and
other expenses in the initial stages of the society.

Then, there is another clause, clause 14,
which is a very welcome clause which
prescribes  furnishing to the Central
Government returns and statements and
particulars in regard to the discharge of its
functions, a copy of which should be placed
before both Houses of Parliament.

By virtue of clause 19 the Corporation
may,

"by general or special order in writing,
delegate to the Chairman or the Vice-
Chairman or any other member or any
officer of the Corporation subject to such
conditions and limitations, if any, as may be
specified in the order such cf its powers and
functions under this Act as it may deem
necessary."

For day-to-day working it may be necessary
that, some powers snould be delegated to the
Chairman rr the Vice-Chairman, but I really
olo not understand why all the powers and
functions under this Act can be delegated to
the Chairman or the Vice-Chairman. Under
specific conditions certain powers and
functions can be delegated. This clause
requires to be carefully scrutinised.

Clause 22 deals with the power to make
rules. It says:

"The Central Government may, by
notification in the Official Gazette, make
rules to carry out th, purposes of this Act.

(2) Without prejudice to the generality of
the foregoing power, such rules may
provide for—
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(a) the manner in which re-
presentatives of the Central Government
shall be nominated under clause (i) of
sub-section (3) of section 3;

(c) the manner in which the Chairman
and the Vice-Chairman of the
Corporation shall be chosen:"

Again, read sub-clause 22(2) (f) which says:

"the manner in which the members shall
be nominated under clause (b) of sub-
section (1) of section 10 and the manner in
which the Vice-Chairman of the Executive
Committee shall be nominated under clause
(b) of sub-section (2) of that section:"

Here there appears to be a little contradiction
or confusion. Sub-clause 22(2) (c) says:

"the manner in which the Chairman and
the Vice-Chairman of the Corporation shall
be chosen;"

But under sub-el,ause (2)(i) "...the Vice-
Chairman of the Executive Committee shall
be nominated under clause (b) of sub-section
(2) of that section;" I really do not understand
why this Vice-Chairman should again come in
here when we have already provided for him
in sub-clause (2)(c):

Mo the Chairman and the Vice-
Chairman of the Corporation shall
be chosen;"

In this Corporation it looks as if the Vice-
Chairman is more powerful than the
Chairman because the Vice-Chairman will be
the Chairman of the Executive
Committee which iy very powerful and
the Vice-Chairman appears to be a who'.e-
time officer of this Corporation. I do not
know why the Chairman should be there at
ah. If the intention of the Government 1
P.M is that the Chairman  of the
Corporation should be , full-time
Member and the Vice-Chairman of
the  Corporation

Development Corpora- 163&
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should be a full-time Member, there is no
need to provide two officers or two places for
this Corporation. I would very much urge that
instead of the Vice-Chairman functioning as a
full-time officer, the Chairman should be full-
time officer of this Corporation.

THE DEPUTY CHAIRMAN: Mr. Reddy, you

may continue after lunch. The House stands

adjourned till 2:30

P.M.

The House then adjourned for lunch at one
minute past one of the clock. The House
reassembled after lunch at half past two of
the clock

THE DEPUTY CHAIRMAN in the Chair

SHRI MULKA GOVINDA REDDY
Madam Deputy Chairman, there is one
welcome provision in this  Bill. namely,
clause 13(1) which says:

"The Corporation shall maintn::. a
fund called the National Co operative
Development Fund.

This is welcome because the loans aivi grants
made by the Central Govern ment to the
Corporation in case the;.. are not utilised
fully, will not lapse as those moneys will go
into the non lapsable fund. Therefore, I say
thai it is a welcome feature.

Under clause 9 (2) it is said:

"In particular ani without pr< dice to
the generality of the going provision,
the  Corp may—

* 9 *

and promote pr.> grammes
through  co-ppei societies for the supply of
seed manures, fertilisers, agricull
implements and other article; the development
of agricultui produce."

(¢) plan

As far as the clause goes, it i. important but
the point is that il '
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[Shri  Mulka Govinda  Reddy.]
not been properly implemented in the
sense that the manures and fertilizers
and other agricultural implements
meant for the development of agri
culture are not supplied to the
farmers at the rates at which they
are expected to be supplied. On the
other hand, in most of the societies,
either the Secretary or the President
or the Board of Directors misuse these
fertilizers and sell them in the black-
market at prices which are very high.
Though many complaints have been
lodged, proper steps have not been
taken by the Department concerned
because here the politics comes in.
In most of these societies the office
bearers belong to the ruling party.
So, the persons higher up are interest
ed in saving their own kith and kin.
I may quote an instance. In the
Mysore State there was a society
where Rs. 80,000 was misappropriated
by one of the office-bearers of that
society. Though the Assistant Regist
rar of the society was anxious to
prosecute the person concerned, the
higher-ups, the Minister, instructed
through telephone message the officer
concerned that he should go slow in
the matter of prosecuting the person.
If that is the way in which these
societies are handled and if the cul
prits are not booked but are saved
through influence with the Ministers
concerned, then there is no
hope for these societies to
prosper. I would also like to quote
another instance. A society called the
Harijan Arthik Abhivridhi society which
had undertaken works contract in.
Chitaldroog district in Mysore State had
defalcated and misused the funds and it
had not paid the instalments due to the
Government of nearly Rs. 2 lakhs and
now because that person concerned
happens to be an influential person,
having some good relations with the
Ministers concerned, he is trying to see
that it is waived and if this is the situation
prevailing in most of the societies in the
country, people will have no faith and no
confidence in the  co-operative
movement. Their faith and confid-
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ence are shaken because political in-
fluence is brought to bear On such
people.

I would like to caution the Government
with regard to the constitution of this
Corporation. As I said earlier, the official
element is much more than the non-
official element. That is bad by itself.
They have not' provided as to how the
non-official element is to be chosen. They
say that 5 representatives are going to be
chosen out of the names recommended on
a zonal basis by the States concerned. We
know how again political influence will
play its part in this. It is quite likely that
people who are not connected with
agriculture in any way will find their way
into this Corporation. The objectives of
this Corporation are very laudable and if
they are properly implemented, it will go
a long way in establishing a co-operative
commonwealth or co-operative societies
based on the equality of incomes and
based on the welfare of the people of the
country and particularly the agricultural
section of the population, but
unfortunately some people who pretend
to be interested in the welfare of the
agriculturists and people who do not
know the A, B or C of agriculture find
their places in these Corporations and co-
operative banks. So, I would earnestly
urge that the non-official element that is
going to.be represented in this Cor-
poration should be such that they are
drawn from the agricultural community,
who have immense knowledge of
agriculture. Then only the intentions of
this Corporation and the objectives of this
Corporation will be fulfilled to some
extent.

Regarding the nomination, I would
bring to the notice of the Minister that
this power to nominate directors to
several societies particularly to the
agricultural banks and Central District
Banks has been misused. In Mysore, I
would like to bring to his notice, there
are District Banks in almost all districts
and when nominations of these non-
officials are made, they are
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not made on the basis of the merit of the
candidates concerned but they are made
on the basis of the political party to which
such people belong. It so happened in a
particular case that even though in some
districts some officers of Government
were nominated, in this particular case the
officers were not nominated but only
some politicians wielding influence with
the Government were nominated and in
one year the nomination figure rose from
2 to 3 just to see that their man was
elected as Chairman of the District Bank.
1 would therefore urge that this power of
nomination to these District Banks and
Central Bank should be completely done
away with and they should be elected on
any other basis that may be found
suitable. In this case also I would urge
that the election element should be
introduced and the representatives coming
from the rural areas should find their way
through elections and represent those
interests on the Corporation. Therefore,
Madam, I would urge that this Bill which
ds not prfoperij drafted and in which there
are so many mistakes and which is a very
important measure, need not be rushed
through. Under the 1956 Act, the Board is
functioning and I do not see there is any
urgency about it and there is no reason
why it should be rushed through.
Therefore, there is ample ground for
saying that this Bill requires to be
scrutinised properly, thoroughly and
calmly. Therefore, I support the motion
for referring this Bill to a Select
Committee.

SHHI D. B. DESAI (Maharashtra):
Madam Deputy Chairman, I have a few
observations to make on this piece of
legislation. The hon. Deputy Minister for
Community Development, Panchayati
Raj and Co-operation has stated that this
is only an amending Bill. I do not know
why he has tried to minimise its
importance. In fact, I would say that this
is a fresh piece *of legislation because it
intends to establish a new corporate body
which
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is going to look after the entire co-
Dperative policy and machinery in this
country. If we go into the origin jf this
Corporation, we find that this
Agricultural Produce (Development and
Warehousing) Corporation wag the
result of the enquiry by the Committee
appointed by the Reserve Bank to survey
rural credit in this country. On page 333
of that Report, the Committee has stated:

"While these are the more important
requirements regarding credit facilities,
development of the credit arid other
activities, there are also the
requirements of policy as indicated by
our analysis of the cooperation as it
operates at different levels. Almost all
of them are with regard to the working
of the cooperative organisations. These
requirements are connected with (1) the
need for co-ordination between
different sections of the structure, (2)
the clear demarcation of the functions
of administration, supervision and
audit, (3) the proper provision of
trained personnel for efficiently
carrying out the functions in different
systems as administered in different
parts of the structure. The lines on
which reorganisation of the co-
operative  system is  attempted,
therefore, will have to take into account
the need for bringing together rather
than separating or duplicating those
sectors of co-operative credit which are
dealing with long-term lending on the
one hand a»d with medium and short-
term lending on the other."

I have specifically referred to this
passage in the Report to show that the
proposed Corporation and also the
existing Corporation are meant to serve
as links to co-ordinate all the agencies in
the co-operative activities in this country.

If we look at the existing state of
affairs, Madam, we find that these are the
features of the system function-
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[Shri D. B. Desai.] ing at present. At the
base level you have the co-operative society,
be it a credit society, be it a multi-purpose
gociety, be it a farmers' society or a
consumers' society or any other society. On
the credit side we have the District Central
Co-operative Banks. At the State level we
have the State Apex Banks and at the all-India
level we have got the Reserve Bank. At the
supervision stage, we have got at the district
level the Panchayat Raj Committees. Accord-
ing to the new Panchayat scheme, these
committees are appointed by the various local
bodies. Then there is the bank's supervision.
There is also the district supervision
conducted by the officials. There is also some
sort of supervision and audit by the auditing
agencies appointed by the officials of the
district authorities. There is also the auditing
section appointed by the various apex banks.
They are called the central auditors. And at
the all-India level, there is also some auditing
agency. There is again the guiding or directing
agency and that agency belongs generally to
the local bodiesy the State Government and
the Central Government. Generally the credit
sections are conducted on the advice of the
Reserve Bank or on the guidance of the
Reserve Bank. Actually the Reserve Bank
advanced something like Rs. 80 crores in the
last 2 or 3 years. Other financing has been
done with available funds that are advanced
by the State Apex Banks, the District Central
Co-operative Banks and °t the village level, by
the co-operative societies.

In spite of all this, actually we have seen
that the co-operative sector has not fulfilled
our desires or aims that had been set forth in
the various policy statements made by the
Government of India as well as by the various
State Governments. Actually, what has been
our desire? We intended that the co-operatives
or the co-operative movement should be a
mass activity and it should be a
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people's activity which would lead us to
prosperity. Especially the cooperative activity
among the agriculturists was expected to be
linked with production and ejpesially when
production activity is brought into the co-
operative sphere, it will engulf all the
activities in our rural economy and as such it
will lead to prosperity. That I think, is the
policy oi the Cooperative Department as well
as of the Planning Commission. But when we
look at the actual results, what da we find?
Even the Deputy Minister did not try to
enlighten the House about the actual position
of the cooperative movement. He has given us
various figures, that loans something like Rs.
104 per head had been advanced, that some
thousands of cooperative societies had been
organised, that some millions of members had
been enrolled and so on. But does all this
show that actually cooperative activity has
taken root in our village system and rural
economy? That is the basic question which I
want to ask.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): That is one way. To have more co-
operative societies and more members is one
way of making it take root among the people.

SHRI MULKA GOVINDA REDDY: Yes,
something like the bogus membership of the
Congress.

SHrr D. B. DESAIL: I may refer to a
conversation I had with one of the officers.
Recently, I had been to Uttar Pradesh to
undertake a study of the co-operative farming
there and I had the pleasure of meeting one of
the highest officers there. We generally asked
him: What is your opinion on the Government
of India's policy on co-operative farming and
other things? He just told us this: "The
Government of India sends us directives fixing
the targets and they ask us to complete those
targets within a particular period. Actually we
do not know what happens and what is the
actual condition of the societies
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or the actual working of the societies. We
have to fulfil those targets and discharge our
obligation or responsibility. So, we ask our
subordinate officers to go to the villages and
enrol people, organise the societies and
complete the target. We have been told that
the co-operative societies organised under the
pilot project scheme were to fulfil three condi-
tions. The minimum membership required
was 10 to 15. So, in every society the
membership was only 10 to 15, not more than
that. Land should be pooled together. Actually
we have seen this thing happening in respect
of 50 acres, 51 acres, 52 acres. Then they say
that animals should be pooled together,
implements should be Dooled together. Some
implements were there. What I want to say is
that this is not the position where we can say
that the co-operative movement has t"ken root
in the country.

The co-operative movement has done one
thing and that is everybody, every member of
the soqiety, goes to the office bearers, asks for
credit and gets it. Perhaps, that credit mav not
be linked up with production but with some
other activity like house construction,
marriage ceremony or some other thing. It
may not be necessarily linked up with
production. The Rural Credit Survey
Committee has laid special importance on the
fact that credit should be linked up with
production. One fact in regard to credit
advances by the co-operative societies is the
creditworthiness. If a tenant asks for credit, his
creditworthiness is dependent on the consent
of the landlord but now this has been changed
and the tenant can be advanced some loans but
what amount of loan is advanced is a separate
question. In some States it is up to five
hundred rupees per acre, in some others it is
up to two hundred rupees per acre while in
some other States in the case of cash crops it
is up to a thousand rupees per acre but ac-
cording to the various figures supplied
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by the statistical department regarding cost of
production, the advances granted by the co-
operative societies did not cover much of the
cost of production with the result that ulti-
mately the cultivator has got to go to the
money-lender or the arhathiya or to some
other sources and in the next season he comes
to the society with a request for the loan to be
carried forward. The officials of the society
ask him to deposit the money with the society
for two or three days or a week. This will be
recorded as recovery, the returns will be sent
to the banks showing the creditworthiness of
the individual and the agrk» culturist will be
granted another advance. This means that he
has to pay the interest only and actually the
financing of his productivity is at the lowest
level. This is the sort of cooperative activity
which is going on in the villages and I do not
think there is any other picture which can be
given by hon. Members here.

I want to know whether the existing
Corporation has played any part to serve as a
link between the various sectors of the co-
operative  movement, the co-operative
agencies at the village level, the co-operative
agencies at the State level and the co-operative
3gencies at the all-India level. I would like to
know further what led the Ministry to
bifurcate and duplicate this Corporation. In
fact, the Rural Credit Survey Committee Re-
port visualised one Board which would cover
the activity of sales, warchousing and so on.
There are three major activities, processing,
marketing, transport and actual returns. The
Co-oper/ative 'Warehousing Corporation was
to deal with all the activities, that is, it should
plan, co-ordinate and promote the pro-
grammes of  production,  processing,
marketing, transport and other activities which
are necessary for agricultural production but
the Board or the Ministry in their Report did
not enlighten us on these points. I would here
like to. refer to the Report of
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[Shri D. B. Desai.] the Ministry of
Community Development for the year 1961-
62. This is the. space actually taken up by the
Co-operative Development Board which has
been working for five years and on which
Government has spent something like
eighteen crores of rupees. The activities of the
Board are enumerated there:

"The Board continued to provide
financial  assistance to the  State
Governments for the following purposes."

The purposes are enumerated in the Act also.
However, the Board has done one thing. It
appointed two or three sub-committees to
study the marketing of certain products like
cotton, wheat and jute. During the last five
years, the Board has done only one thing and
that is the advancing of loans. The Board was
intended to plan, promote and coordinate the
various activities in the co-operative sector but
actually the Board has done nothing. Last year
it has been transferred to the Co-operative
Department. At this juncture, the Co-operative
Department itself wants to bifurcate it. What
is the reason for this? Is not warehousing or
marketing purported to be under the co-
operative sector? The policy of the
Government of India is that marketing should
be on the co-operative basis, processing
factories should be on the co-operative basis,
storing should be on the co-operative basis,
warehousing should be on the co-operative
basis. Why then are the warehousing, storing
and marketing activities contemplated to be
bifurcated from the co-operative credit
system? In fact, no special board is required
for the credit system only because there is the
Reserve Bank which deals with short-term
credits. There is only the question of long-
term credits but seeing the volume of the long-
term credit advanced by the Government
which is only of the order of eighteen crores
of rupees in the last five years as
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against the eighty crores of rupees per annum
given by the Reserve Bank with its
Agricultural Price Stabilisation Fund and
similar other funds, I do not think there is any
necessity for a special board. We are now
having a situation where we will have two
separate  establishments, two  separate
corporations to be managed toy big I.C.S.
officers. There will be some expenditure on
administration, maybe a few lakhs. I am not
bothered about the actual expenditure but I
want to know whether it is necessary to have
two separate boards. I would here like to refer
to another part of the Rural Credit Survey
Committee's Report.

THE DEPUTY CHAIRMAN: Mr. Desai, 1
think you better stop at this moment. We have
time allotted for another motion. You will
continue on the 16th when the debate will be
continued.

3pP.M.

MOTION RE REPORT OF THE OIL
AND NATURAL GAS COMMISSION

SHRI A. D. MANI (Madhya Pradesh):
Madam, I move:

"That the Annual Report of the Oil and
Natural Gas Commission for the year
1960-61, laid on the Table of the Rajya
Sabha on the 19th June, 1962, be taken into
consideration."

Madam, in initiating this debate I should
like to say that the House is glad to have this
opportunity of discussing this Report because
so far we have not had any opportunity of dis-
cussing the oil policy of the Government. This
matter was discussed some weeks aSo in the
other House and I hope that as a result of the
discussion that we are going to have today the
Ministry will throw some light on the
possibility of getting more oil in the country
during the Third Plan. I may have to offer.
Madam, many critical remarks about the
working of the Oil and Natural Gas
Commission but I should like to



